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IA-J-11014/112/2022-IA-I 
Government of India 

Ministry of Environment, Forest & Climate Change 
Impact Assessment Division 

*** 

Indira Paryavaran Bhavan, 
Jor Bagh Road, New Delhi-110 003  

Dated:   25
th

 November, 2022 

  

Office Memorandum 
  

Sub:- Standard Operating Procedure (SOP) for Post Environmental Clearance 

Monitoring and Compliance of the project -reg. 
 

Background 

The Ministry has established 19 Integrated Regional Office (IROs) vide Notification 

No. 1-5/2013-ROHQ dated 13
th

 August, 2020 with a view to achieving mandated outcomes 

related to Monitoring and Compliance of the project  in an improved, timely and effective 

manner.  

2. As far as monitoring and compliance of EC conditions are concerned, as per para 10 of the 

EIA Notification, 2006, it is mandatory for the project proponent to submit half-yearly 

compliance reports in respect of the stipulated EC conditions to the Ministry and its 

Integrated Regional Offices (IROs). 

The prescribed SOP wrt the Monitoring & Compliance is as given below: 

1. IROs undertake inspection of the unit, with respect to the following scenarios: 

i. IRO identifies ambiguity in half-yearly compliance reports with respect to the 

stipulated EC conditions submitted by Project Proponent (PP). 

ii. PP request IRO for issuance of Certified Compliance Report (CCR) in order to apply 

for expansion of the project under EIA, Notification 2006. 

iii. Complaint received against the project. 

iv. Direction from the Ministry based on PMO/VIP/PG/RTI etc. references. 

v. Random Inspection of projects. 

vi. Direction from Hon’ble court in various Court Matter. 

2. Based on the observations during Monitoring IRO seeks Clarification/Action Taken 

Report (ATR) to the PP and submit Monitoring Report along with the clarification letter to 

the Ministry. 

3. If PP fails to respond to it a reminder letter is sent by IA-Monitoring Cell allowing PP 

to submit ATR in 15 days. 

4. Action on the Monitoring Report by the Monitoring Cell: Monitoring Cell of 

Ministry analyse the monitoring report submitted by IRO. Based on the observed Major and 

Minor partial/non-compliances clarification/ATR, if necessary, is sought from Project 

Proponent with direction to submit the response within a period of Thirty (30) days. If PP 

fails to submit the response of clarification/ATR letter within the time line period, a reminder 

letter as warning issued to the PP.  

ANNEXURE R5/4
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5. The response submitted by PP is examined in the Ministry and the Action taken report 

submitted by PP is sent to IRO for further verification. Based on IRO’s verification report 

following actions are contemplated: 

i. If no satisfactory action has been taken by the PP and EC conditions are yet to be 

complied Ministry may issue Show-Cause Notice under the Section 5 and other 

provisions which may include Section 15 and 19 of the Environment (protection) Act, 

1986. 

ii. If it is observed that the non-compliances are not rectified, Ministry provides an 

opportunity to PP for clarification in personal hearing under the chairmanship of 

officer not below the rank of Joint Secretary. Based on the outcome of the personal 

hearing if necessary, direction for Compensation/Suspension of EC may be issued.  

iii. If it is observed that PP has taken credible action to comply with the condition and the 

action is expected to be completed with some additional time, Ministry grant 

additional time in which actions are expected to be completed by PP to fully comply 

with the conditions mentioned in the EC and submit the compliance report duly 

verified by concerned IRO to the Ministry. 

iv. If it is observed that PP has now complied with all the conditions and the same has 

been confirmed in the verification report, Ministry issues Action Closure Letter 

(ACL) to the PP with direction to continuously submit six monthly compliance report 

on time. 

v. If it is observed that PP has violated the provisions of EIA Notification, 2006 and 

attracts the provisions of SOP dated 07.07.2022, Monitoring Cell intimates the 

concerned sector for taking appropriate action as deem fit. 

6. Action after issuance of Show Cause Notice: 

i. Monitoring Cell of the Ministry prescribes a time line of Fifteen (15) days or Thirty 

(30) days for submission of reply of SCN based on the gravity of non-compliances. If 

PP fails to submit the response of SCN within the prescribed time period, if necessary, 

a warning letter may be issued.  

ii. The response to SCN submitted by PP is examined in the Ministry and if found 

necessary the reply submitted by PP is sent to IRO for further verification. Based on 

IRO’s verification report following actions are contemplated: 

a. If it is observed that PP has now complied with all the conditions and the same has 

been confirmed in the verification report, Ministry issues ACL to the PP with 

direction to continuously submit six monthly compliance report on time. 

b. If it is observed that the non-compliances are not rectifiable, Ministry provides an 

opportunity to PP for clarification during personal hearing under the chairmanship of 

officer not below the rank of Joint Secretary. Based on the outcome of the personal 

hearing if necessary, direction for Compensation/Suspension of EC may be issued. 

 

7.         Action in other scenarios:  

i. If it is observed that there is imminent risk to the environment and health due to non-

compliance by the PP, SCN with time line of Fifteen (15) days is issued to PP. If PP 

fails to submit the response of SCN within the prescribed time period, if necessary a 

warning letter may be issued otherwise after Fifteen (15) days personal hearing may 

be conducted under the chairmanship of officer not below the rank of Joint Secretary.  
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ii. Based on the outcome of the personal hearing if necessary, direction for Suspension 

of EC or other prescribed action under EPA may be issued. 

iii. If it is observed that due to non-compliance, accident has already been taken place, 

Ministry may immediately suspend the EC of the project till all the conditions are 

complied and duly verified by concerned IRO. 

***** 
 

31
1147



ANNEXURE R5/532
1148



ANNEXURE R5/633
1149



34
1150



35
1151



36
1152



37
1153



38
1154



39
1155



40
1156



41
1157



42
1158



43
1159



45
1160



46
1161



47
1162



48
1163



49
1164



50
1165



51
1166



52
1167



53
1168



54
1169



55
1170



56
1171



57
1172



58
1173



59
1174



60
1175



61
1176



62
1177



63
1178



64
1179



65
1180



66
1181



67
1182



68
1183



69
1184



70
1185



71
1186



72
1187



73
1188



74
1189



75
1190



76
1191



77
1192



78
1193



79
1194



80
1195



ANNEXURE R5/781
1196



82
1197



83
1198



84
1199



85
1200



86
1201



ANNEXURE R5/887
1202



88
1203



ANNEXURE R5/989
1204



90
1205



91
1206



ANNEXURE R5/1092
1207



93
1208



ANNEXURE R5/1194
1209



95
1210



96
1211



97
1212



98
1213



99
1214



100
1215



101
1216



102
1217



103
1218



104
1219



105
1220



106
1221



107
1222



108
1223



109
1224



110
1225



111
1226



112
1227



113
1228



114
1229



115
1230



116
1231



117
1232



118
1233



119
1234



120
1235



121
1236



122
1237



123
1238



124
1239



125
1240



126
1241



127
1242



128
1243



129
1244



130
1245



131
1246



132
1247



133
1248



134
1249



135
1250



136
1251



137
1252



138
1253



139
1254



140
1255



141
1256



142
1257



143
1258



144
1259



145
1260



146
1261



147
1262



148
1263



149
1264



150
1265



151
1266



152
1267



153
1268



154
1269



155
1270



156
1271



157
1272



158
1273



159
1274



160
1275



161
1276



162
1277



163
1278



164
1279



165
1280



166
1281



167
1282



168
1283



169
1284



170
1285



171
1286



172
1287



173
1288



174
1289



175
1290



176
1291



177
1292



178
1293



179
1294



180
1295



181
1296



182
1297



183
1298



184
1299



185
1300



186
1301



187
1302



188
1303



189
1304



190
1305



191
1306



192
1307



193
1308



194
1309



195
1310



196
1311



197
1312



198
1313



199
1314



200
1315



201
1316



202
1317



203
1318



204
1319



205
1320



206
1321



207
1322



208
1323



209
1324



210
1325



211
1326



212
1327



213
1328



214
1329



215
1330



216
1331



217
1332



218
1333



219
1334



220
1335



221
1336



222
1337



223
1338



224
1339



225
1340



226
1341



227
1342



228
1343



229
1344



230
1345



231
1346



232
1347



233
1348



234
1349



235
1350



236
1351



237
1352



238
1353



239
1354



240
1355



241
1356



242
1357



243
1358



244
1359



245
1360



246
1361



247
1362



248
1363



249
1364



250
1365



251
1366



252
1367



253
1368



254
1369



255
1370



256
1371



257
1372



258
1373



259
1374



260
1375



261
1376



262
1377



263
1378



264
1379



265
1380



266
1381



267
1382



268
1383



269
1384



ANNEXURE R5/12270
1385



271
1386



ANNEXURE R5/13272
1387



273
1388



274
1389



275
1390



276
1391



277
1392



278
1393



279
1394



280
1395



281
1396



282
1397



283
1398



284
1399



285
1400



286
1401



287
1402



288
1403



289
1404



290
1405



291
1406



292
1407



293
1408



294
1409



295
1410



ANNEXURE R5/14296
1411



297
1412



298
1413



299
1414



ANNEXURE R5/15300
1415



301
1416


